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INTRODUCTION 
I, the Chairman, Committee on Public Undertakings having been 

authorised by the Committee to submit the Report on their behalf, 
present this twenty-first Report on Action Taken by Government on 
the recommendations contained in the First Report of the Committee 
on Public Undertakings (Sixth Lok Sabha) on Extravagant and In-
fructuous Expenditure on Entertainment by Public Undertakings. 

2. The First Report of the Committee on Public Undertakings 
was presented to Lok Sabha on 3rd April, 1978. The replies of Gov-
ernment to all the recommendations contained in the Report were 
received in one batch on 22nd December, 1978. Further informa-
tion called for by the Committee on 8th January, 1979 in respect of 
three recommendations was received in two batches on 12th January, 
and 25th January, 1979. The replies of Government were considered 
by the Action Taken Sub-Committee of the Committee on Public 
Undertakings and the Report was adopted by them at their sitting 
held on 15th March, 1979. The Report was finally adopted by Com-
mittee on Public Undertakings on the 19th March, 1979. 

3. An analysis of the Action Taken by Government on the recom-
mendations contained in the First Report of the Committee is given 
in Appendix VlIL 

4. ~a.yt~tt .. ~ntertainment inclulged. in by top executives of public 
sector enterprises has .. d~!!terious demonstration effect apart frpm 
d~iniI?-~ the.s_carce_~~~c.!S. The adrDinistrative Ministries un-
fortunately do not seem to be m eamest to eurb this waste and osten-
tation despite the facts and figures cited by the Committee earlier. 
It was expected of the Bureau of Public Enterprises under the Minis-
try of Finance to analyse in depth the reasons for the steep mlt.iD 
~xpenditure.on entertaJ.!uIt~;t!t, particularly l!y_ihg.e....en~.es in-
curring heavy losses and to convince the Committee of its earnestness 
in putting a halt to such reckless expenditure. 'Q!~. Bu~.au..l1u not 
measured. up to the task entrusted to it. There is an irresistable 
feel1ilg"tbaftheBureau as weIl as the administrative Ministries are 
not quite keen to implement the recommendations of the Committee 
in letter and spirit as they themselves are the beneficiaries of lavish 
entertainment by the public enterprises. 

The practice on the part of the public sector executives to enter-
tain their counterparts in other enterprises, semi-Government msti-
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tutiona, nationa1iaed banks, GOVernme'llt officials, personal 
guests etc., should be stopped forthwith. Eftorts should be 
made to discontinue the sutnptual'Y /entertainment allowances gran-
te4 to the top execuqyes to ~terta1n guests at their reaideilces. There 
ahouldbe surprise ch~ks through the agency of Central Vigilance 
Commiiaion or the C.JU. to ensure that there is no mal-pnctice. 

JYOTIRMOY BOSU, 
llan:b '22, 19'79/Chidtra 1, 1901 (S) Chairman, 

Committee on Public Un.deTrokings. 



This Report deals, with the action taken by GoverIlIIlenVPublic 
Uhdertakings on tJie, rec·oDunen!;la.tioDS contained in the First Report 
of the Committee on Public Uiidertakings (llin-is) on :Extrava-
gant and Infructuous Expenditure on Entertafnment by, Public 'Un-
c:tertalngs' which was presented toLok S8bha on 3ra April, 19is. 

2. Action. taken RoWs have been received trOm Government fn 
respect ot aU the fourteen teco:tr1JMndations contained in the said 
Report. Further information called for by the Committee in res-
pect· of three Recommendations ,has also been received. The Ttl-
plies have been categorised as foUows:-

(i) RecommendationalObservations that have been 1JCcepted 
by the Government. 
Serial NOs. 7. 9, 10, n, 12, l!i and 14. 

'(ii) ReeommenddtiomlObservcitions which the Committee do 
not desire to pursue in view ot Government's replies. 
Serial No. S 

(iii) Recommendations in respect ot which replies ot Govern­
ment h4ve not acCepted by theCommiitee. 
Serial Nos. 1,2, 3, 4, 5 and 6. 

3. The Comnilttee wm no'W deal with 'the aetidh' taId!n byGov-
ermbeat on same of'ttiefrreComliiet1aaUon.:-
A. Delay ill supply of information Bec~datioD at 'SI.'Ho.. I. 2 

'(PIu1tp8pIl'Ii) 
The Committee had asked the Bureau of Public P!rite'rp'rises on 

23rd neeeml:ier, 1977 tota:m15h inter 'iilfudefll1ls Of experli:lituie on 
entertafrimentjhoSpftality etc.mcuTred by the PablicUnde1'tlildl:tgs 
during each of years 1974-75, 1975-76 and 1976-77. Although the 
requisite information was to be furnished by all the Public Under-
takings by 22nd.Tanuuy, 19'18, orily 100 Public Undertakings had 
responded to the Committee's 'qaestionatre Up to' 20th March, 1978. 
The remaining 72 Undertakings bad not furnished 1II1y information 
even after a lapae of about 3 months. The Committee had then 
observed in their first Report' (Para fi6) that this lIDlOunted to with-
holding of informa11onandcollJeqUently may constitute a contempt 
of the Committee. 'ree Committee desired that the heads of the 
defaulting pubUc undertakings should be asked to explain the reasons 
or not furnishing the information within the stipulated time. 
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Subsequent to the presentation of the Report, the Bureau of 
Public Enterprises furnished on 23rd April, 1978 a statement ex-
plaining the reasons for the tnlibWtv of.B3 out of the 72 Undertak-
ings in funiishlng the information in question even by 20th March, 
1978. 

In respeet of' 4 Undertakings, viz., the Damodar Valley Corpora-
tion, the Industrial Finance Corporation, the Agricultural Refinance 
and Development Corporation and the Industrial Bank of India, the 
Conimittee had observed in para 2 of the First Report \hat since the 
Bureau of Public Enterprises was responsible for coordination and 
collection of infonnation from all the Public UndertakiDgs (including 
these four) within the purview of the Committee on Public Under-
takings, the non-obtaining of information from these 4 Public Under-
takings was a serious lapse on ita part. In reply, the Bureau stated 
(April 1978):-

"]a already intimated by the Bureau of Public Enterprises 
to COPU Sectt. these enterprises had not been addressed 
earlier for the requisite information. However, since the 
Committee had desired that information should be collect-
ed from these -enterprises, :aPE had already addressed 
them for sending the requisite information on a top 

priority basis:' , . 

The requisi~ information from these four Undertakings was 
received during April-June 1978. 

As regards the remaining 5 Undertakings, viz. the Air India 
Charters Ltd., Bokaro Steel Ltd., Cotton Corporation of India- Ltd., 
Goa Shipyard Ltd. and Indian Drugs and Phannaceuticals Ltd., the, 
Bur,au sta;e<l (.I\prU 1978):-

"No reasons for delay have been communicated by the enter-
prises .. :' 

Replies from these five Undertakings explaining the reasons for 
delay were received by the Committee as late as on 2nd Januag, 
1979. 

Explaining the !'easons fa!' the delay on the part of'l2 Public 
Undertakings in furnishing the information, the Bureau of Public 
Enterprises have stated that "as the information called for from the 
Public Enterprises was for three years and on a number of points, 
it had to be collected by the Public Sector Ente!'priaes from their 
rapecttve units/offices located throughout the length and breadth 
of the country. it took some time for the Public Enterprises to sub-
mit the information complete in all respects. The delay in submitl-
sian of the same bas been highly 1'egrttted by them." 
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The Committee recret to obsene that as IIlIDIY'" 7Z Pub"e 
Undertaldap failed to furaish information reprdi .... the expeDditute 
ineurred by them on entertainment and other DOD-essential aetivities ' 
durine the years 1974-75 to 1976-77 eve. after two mCllltJla of the 
stipulated date. The Committee eensider this to be an aet of utter 
irresponsibility and an endeavour to hide. Aeeeuntability to r.ru. 
ment demands that the information called for by its Committeesu 
furnished with utmost despatch by the Publie Undertakings. The ' 
Committee expect that sudt delays will not recur. 
B. Manifold increase in expenditure on entertainmeut'Recommenda-

lions at S. Nos. 3--1 (Paras 58-Q) 
The Committee had pOinted out that the total expenditure on 

entertainment, hospitality etc. incurred by 92 Public Undertakings 
at their Head OlBces had increaSed manifold during the emergency 
period viz., 1975-76 and 1976-77 as compared to 1974-75. The expen-
diture increased from Rs. 25.36 lakhs in 1974-75 to Rs. 31.77 lakhs 
in 1975-76 and further to Rs. 44.02 lakhs in 1976-77 (i.e., an iricrease . 
of nearly 73.7 per cent over 1974-75). As many as 13 Public Under-
takings had spent more than Rs. 1 lakh a year on this account. In 
the case of two Undertakings, vii., Mazagon Dock Ltd, and the 
Minerals and Metals Trading Corporation, the expenditure on enter-
tainment was as high as Rs. 1000/- per day during 1976-77. Even a 
number of Public Undertakings which had been incurring heavy 
losses year after year, were spending lavishly. on entelj~nment­
the principal ones being -the Central Inland Water 'lTansport Cor-
poration, Jessop & Co. Ltd., Bharat Aluminium Co. Ltd., Cochin 
Shipyard Ltd., Garden Reach Shipbuilders and Engineers Ltd. 'etc. 
etc. 

The Committee had further pointed out that the Central Inland 
Water Transport Corporation whose cumuiative losses during the 
last few years amounted to Rs. 21 crores, had been spending lavish-
lyon entertainment. There had been a steep increase of over 700 
per cent in its entertainment expenditure during 197&:77 over that 
of 1974-75. The Committee had expt'essed surprise thai most of the 
parties were held to entertain visiting Officers of the Ministry, 
brother officers from other Public Undertakings, CIWTC's own 
officials etc. . 

It was on record that one Public Undertalcing had spent huge 
amounts on entertainment and on various occasions, drinks were 
freely served to fellow officers of the Undertakings, officials of the 
Ministry, officials of nationalised banks, personal guests etc. 

In reply, Government have stated that the observations of tBe 
Committee have been brought to the notice of the Administrative 
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Ministries ·for ne~ actiOlL TI!Ie ~atiOfts of 'tbeCdtDtnifttie 
with Ml,u.d too. Central Inland Wa6!r TrimiIr>ort CdrporliticnhiVe 
been noted and brought to the Donce of the Eti~ri'riS"e. 

'1'Ile Ccnatilittee Dote wffh hp aDgOls'h that 'the Bureau of Pu'Mic 
EnteJprises which ill e*pe&1 to fundion as Il nerve centre 'for 
di ....... , -the iIeIdeIrdeI' of Mlic Ubderlakings anll taking timely 
corftctift steps. baa bet meilS1ifed upto the task entrusted to it at 
aUliIIQI 1mB · ... ea to fUiI«Ma merely as a }loor pOst oi&ce.The 
Committee expected • 'BUteau ttl anlliyse in 'depth the reasons lor 
the steep rise in espendlture OIl entert1iiumtlntiM1iI'nI by the Pubfic 
Undertakings durinc 'the last feW years, pllrtieulflrly bY those which 
had been incurriDc heavy 10l8e5 from year to year utl'tive a more 
reassurin, and detailed reply tbat eould COllvince the Committee of 
Us earnestness in putting 11 halt tosfth recldess extMIiditure. The 
Committee trust tbat at least DOW the Bureau would address iUletf 
more 'earnestly to this teak. this exen:ift should ''C0Ver aD tire 
en.tin. Public Enterpl'iees and DOt merely those dealt ;Vidaiil .tIM! 
Fint ''Report of tile Committee which WIllI not es:haastm On aet::o.mt 
of Don~receipt 01 information fromllS many as 72 Enterp'rilles,1n 
time. 

'ftIe CobuDlttee require that the practice on the .,art of publie 
aector'~utiVesto entertain their counterparts in otllel' sister 
un.rt8kitip, s'emt-,o\iernlnl!nt Institutions &; nationalised banks, 
GoveniiDeDttka~way ollki.l&, penonal ~sts etc. who C8JlIl~t direct-
ly contribute to the busineSs interests of the Undertaking, should be 
atop,. 'forthWIth. 

C. Laying down firm guidelines/ceilin, to regulate expenditure on 
8Jltertainment-Bec:ommendatioas at S.Nes. 7, 10. 11 aDd -II 
(Paras M, 67, A ana 70). 

'I'tfe 'committee had drawnatUmtion to the huge expenditure in-
curted . on 'sales promotion by some commercially non-competitive 
Public Undertakings like the Indian Airlines (Rs. 1.02 lakbs in 1974-
75. Its. 0.52 ltikh in 1975-76 and Rs. 0.68 lakh in 1976-77) who enjoyed 
monopOly in their field. Others like Bharat Heavy Electrica1s Ltd. 
had be:enspendlng a lot on entertaining Indian customers (Rs. 0.82 
lakh in 1974-75. Rs. 1.77 lakhs in 1975-76 and Rs. 1.65 lakhs in 1976-
77). lJIGIIt of whom were :frOm' simir Public Undertakings. 

The Committee had urged that each Undertaking should ley down 
strict guidelines for regulating the expenditure so as to keep it to 
the minimum, keeping in view their earnings, the morale of the 
luboMinates and of the people in general. 
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The, B~u of ~Rlic~tm:pti~1l W~ ~ aS5eG to review 1he 
position, and ~,y do'fJ:!. fiI:Ill g~~elin,es ~1' fixing a o$ling on lunchal 
and dinners and also lay down the cti~ 8J! to who sllould be 
entertained. 

The Committee ha4 ~o desired a review to be made of the need 
for continuing the system of 1\1lowing sumptuary entertainn~~ al-
lowance to top officials for entertAining guests at their resid.e~ 
and wherever found necessary to lay down definite guidelines' for 
the utilisation of this money. 

A!=ceptin,g the above recommendations, the Bureau of Public 
Enter.prises have informed the Committee that the Bureau "'ad 
already is~d suitable guidelines on the subject in October, 1967. 
However, the obse!"vations of the Committee had been brought to 
the notice of the administrative Ministries and they had been re-
quested to advise the public enterprises under their control to lay 
down strict guidelines relating to expenditure on entertainment on 
the lines envisaged by the Committee. Govermnent had also pres-
cribed per capita monetary limits on entertainment expenditure 
while arranging parties [(i) Rs. 50 per head for hmchldinner at 
Ashoka and Akbar Hotels & proportionately less at other hotels to 
be la;d down by the Boards of Directors of the concerned enterp~ 
(ii) Rs. 15 per head for dinner & Rs. 12 per head for lunch .t the 
residence of Chief Executives and at places other than hotels,] The 
enterprises had also been advised (July, 1978) that no liquor should 
be served at any entertaiRlllent hosted by public enterprises even 
when the Chief Guests!principal invites 'are foreigners. 

The Committee note that Government have since revised the mo-
D~tary limits for eDteriaiaing gues.t& ill hotels andu the residences 
of ClUef ~ecutives etc. 8tUI at places otbel' than hotels. Tbe Com-
mittee learn further that ia~tieDII laave beeD iuaed ia July, 1978 
to the eftect that 'no liquor sbfJ1llci be served at any entertainment 
hosted by public eIIte ... rU.ee even where the c ... ' gaests/priDcipal 
invitees are fore1gaors'. Tbe Conuaittee ~ that these instmc-
tioDS sbaD be foUo,," sc:ruP • .-ly by Idl PuWic Vnderiaking&. 

The Com~ittee u.1I. reco,mW~Dd,.d that GovenuaeQt/Bureau of 
Public Enterprises shoqld J;evje\V, tbe D,e4 !Ol' giviD&, ~mptuaryl 
entertainment allowance to top officials of the Public Undertakinp 
to entertain ~ at ~ir resicleDces. TIle Committee would like 
W I,e appdse4 of dae p~ ac~ taken on this reeeaunendatioD . 
.. stated ~ the -.rUM r~, GM'efDll!lleDt tboal4 tRy down deftnite 
~ stRet gui4el.a. f~1' tile u~ of the ..... ....,./eDtertain-



meDt aIIow_ee hy the otBda1s COIIeerDecI, wherever ncb aIIowBDee 
.. foaDd to he DecesBUY. Efforts should he made to cIiseoDtinae this 
pradiee as early as poIIibIe. . 
D. Critical Review of expenditure on entertainment 

(Bec4nameadatioD at S. No. I, Para 66) 

The Committee had recommended that the heads of the Under-
takings as also the Government Director on the Board of the Under-
takings should critically review the entertainment expenditure in-
curred during the preceding three years and see how far it was 
justi1}ed. If the review revealed that unwarranted expenditure was 
incurred by any officials of the Undertaking, responsibility therefor 
should be fixed and such expenditure 'l't!Covered from erring officials. 

The Bureau of Public Enterprises have stated that the recom-
mendation has been accepted and brought to the notice of the admi-
nistrative Ministries/Chief Executives of Public enterprises for ne-
cessary action. The results of the review made by them were re-
quiTed to be furnished to the Bureau by 30th June, 1978. 

The Committee desired to know if the results of the review had 
been received by the Bureau by the above stipulated date and if so, 
what the findings of the Bureau were. In reply, the Bureau have 
stated (25 January, 1979):-

"96 Public Enterprises from whom information has been re-
ceived have informed that the entertainment expenditure 
incurred by them during the preceding 3-4 years has been 
cr:tically reviewed by their CMDs/Government Directors 
on the Board. In some cases, the representative of the 
Administrative Ministry has also been associated with the 

'. said review. The Enterprises have intimated that having 
regard to the nature of their operations and the need to 
extend normal business courtesy to foreign collaborators, 
consultants and to organise parties for sales promotions, 
the expenditure on entertainment was necessary. They 
have also intimated that the Committee's recommendation 
regarding exercising utmost economy in spending on en-
tertainment etc. has been noted for future guidance. 

As regards the points made by the Parliamentary Committee 
" about the findings by the BUTeau, it may be stated that 

sirice the matter has been thoroughly examined by the 
Admfrrlstrative Ministries/Chief Executives of tIle con-
cerned Enterprises. Bureau of Public Enterprises is of the 
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view that a further examiDation of the matter in the Bureau is not 
called for." 

The Committee observe that as on 25th January, 1979 i.e. about 
9 months after the presentation of the Report, 96 out of' 172 Public 
Undertakings had furnished to the Bureau of Public Enterprises the 
results of the critical review undertaken by them in pursuance of 
the Committee's recommendation. Thus as many as 76 Public 
Undertakings have still to carry out the critical review suggested by 
the Committee. That on an important recommendation like the 
ahove which is in the interest of the undertakinl{s themselves, there 
lias been such slackness, is most deplorable. These undertakinlf.' 
should be asked to complete this work within a month, and furnish 
their findings to th~ Bureau of Public Enterprises. 

The Committee note from Government's reply that inspite of 
their recommendation that Government Directors on the Boards of 
the Public Undertakings should be as!.ociated with the review, only 
"in some cases, the representative 01 the Administrative Ministry 
has been associated with the said review." This amounts to delibe· 
rate sliirking of responsibility which the Committee deprt:eate 
strongly. The Committee require that aU Public Undertakings 
should be asked to furnish the results of the review undertaken or 
to be undertaken by them to the Government representatives on 
their ,Boards in order to obtain their comments forthwith. 

So far as the main content of the recommendation is concerned, 
the Committee are left totally unimpressed with the bland and om-
nib~ reply given by the Bureau that "having regard to the naeu·re 
of their operations and the need to extend normal business courtesy 
to foreign collaborators, consultants and to arrange parties for sales 
promotions, the expenditure on entertainment was necessary", fol-
lowed by an even more evasive statement that "since the matter has 
been thoroughly examined by the Administrative Ministries/Chief 
Executives of the concerned enterprises, Bureau of Public Enter-
prises is of the view that a further examination of the matter in the 
Bureau is not called for." 

The Committee are amazed at the lackadaisical attitude shown 
by Government to a very serious s\1ggestion made by them with a 
view to test Government's earnestness in curbing the infructuous 
expenditure on entertainment. The Committee expected the Gov-
ernment and particularly the B1D'eau of Public Enterprises who are 
directly concerned to go into the matter in depth in the light of the 
facts and figures cited in the First Report and take effective lteps 
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to ......, tile situation. On the otlaer _Dd. the Bauea" ... n made 
DO elfort eveD to disguise their utter unconcern in the matter 8S is 
dear hom the above reply. 

'lIIae CommiUee r~ate u., earUer recOQlDleD4apoD J!Dcl d"sire 
that oec:euary actioD ill this beItalf should be initiated forthwith .and 
the results of the review indicated in the next allDual Beport of tI¥ 
~u of Public f,nterpris,. for ~~tiIm. of th~ l"adia~ellt· pd 
the ,ubUe. 

The Committee have a feeling that both the B~au of Public 
and the administrative Ministries are not keen to ~plement this 
recommendation as they theQlSelves are the beneficiaries. The Com-
mittee therefore desire thatsUJ]lrise checks thro~gh the agency ~f 
the Central Vigilance Commission or the C.B.I. should be made with 
a view to ensure that Government's directives in this reiard are 
faitbfu1l;y implemented. All public sector hotels should be giv~n 
strict instructions not to take recourse to a'\Y kind of IIlalp~cdces. 



CHAPTER n 
RECOMMENDATIONS 'THAT HAVE BEEN ACCEPTED BY 

GOVERNMENT 

Recommendation (Serial No.7) 

The Committee are unable to appreciate the huge expenditure in-
curred on sales promotion by commercially non-competitive Public 
Undertakings like Indian Airlines Corporation who have got mono-
poly in business. The Committee are also not able to understand 
as to why some of the Public Undertakings, like Bharat Heavy Elee-
tricals Ltd., have been spending a lot on entertaining Indian custom-
ers most of whom are from sister public undertakings, in inter-plant 
meetings and On auditO'l"S. It has also come to the notice of the Com-
mittee that Members of the Board are also entertained to lunches! 
dinners bes:des the fees that they get where applicable, when Board 
meetings are held. The Committee are unable to appreciate why the 
~fficers of nationalised banks, other public undertakings and also 
Ministries/Departments are to be entertained for doing their legiti-
mate offic!al duties. The COlllII}ittee strongly deprecate this practice 
which should stop forthwith. In the opinion of the Committee, such 
huspitality at the expense of the undertakings, is a clear violation 
of the conduct rules of the Government officers who are also entitled 
to their travelling and daily allowance. The non-official D:rectOi"s 
also receive handsome remuneration for attending Board Meetings. 
This spending spree on their part and tendency to have a good time 
at public expense and to furtheo: their personal social standing arc 
deplOi"able. 

(Paragraph 64) 
Recommendation (Serial No. 10) 

The Committee would U'rge that each undertaking should lay 
down strict guidelines for regulating the expend:ture on entertain-
ment on the various occasions so as to keep it to the minimum, keep-
ing in view their earnings and the morale of the subordim.tes and 
of the people in general. The Board should also ensure that these 
guidelines are rigidly followed. A strict watch over this expenditure 
should be kept at the Board level. The Heads of the respective 
public undertakings should be held responsible for non-compliance of 
the guidelines. 

(paragraph 67) 
9 
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Recommendation (Serial No. 11) 

The Bureau of Public Enterprises should also review the position 
in regll!'d to' this and lay down firm gUidelines for fixing a ceiling 
on lunches and dinners and also lay down the criteria as to who 
should be entertained. They should also ensure that the gUidelines 
Issued in this regard are followed by all undertakings in letter and 
spirit. 

(Paragraph 68) 

Recommendation (Serial No. 13) 

The Committee understand that some of the top officials of the 
unde!'takings are also allowed sumptuary allowance/entertainment 
allowance to entertain guests at their residence. The Committee re-
commend that Government/Bureau of Public Enterprises should re-
view the need of such an allowance and wherever found necessary, 
lay down definite guidelines for the utilisation of that money by the 
official concerned. 

Reply of Government 

The recommendations He accepted. BPE had already issued 
suitable guidelines on the subject vide this Ministry's O.M. No. 
2(74)/67-FI dated the 17th October, 1967. The observation'> of the 
Committee have. however, been brought to the notice of the Admi-lnistrative Ministries and they have been requested to advise the 
public enterprises under their conttol to lay down strict guidelines-
relating to expenditure on entertainment on the lines envisaged in· 
the recommendation vide this Ministry's O.M. No.2 (37) i76-BPE 
(GM-I) (R-10) dated the 9th June, 1978· (copy enclosed). Govern-

• ~~Ilt ha!.~~~escri~per capita moneta9'.l!mi~ o!l....ente~t~ 
, ~.Petlditl!re w bile· .l!:rJ·IlIlgil!Lpartiesjziile O.M. No. BPE I GL-OI8-
78/MAN/2(16)78-BPE(GM-l) dated tile 19th June, 1978" and the 6th 
July, 1978.··· The enterprises have also been advised that no liquor 
should be served at any entertainment hosted by public enterprises; 
even where the Chief Guests/Principal Invitees are foreigners. 

[Ministry of Finance, Bln'eau of Public Enterprises, O.M. No. 
2(37)/78-BPE(GM-I) dated the 22nd December, 1978} .. 

• Appendix I. 
··Appendix II. 
···Appendix m. 



11 

Comments of the Committee 

Please see pages 9 to 11 of Chapter I of the Report. 

Ilec:ommendation (Serial No.9) 

The Committee further recommend that the heads of the under-
bllkings as also the Government Director on the Board of the Under-
takings should critically review the entertainment expenditure in-
curred during the preceding three years and see how far such ex-
penditure was justified. If the review reveals that unwarranted 
expenditure was inculTed by any officials of the undertaking, res-
ponsibility therefor should be fixed and such expenditure recovered 
from the erring officials. (Paragraph 66) 

Reply of Government 

The recommendation is accepted. The contents of the recom-
mendation have been brought to the notice of the Administrative 
Ministt'ies/Chief Executives of Public Enterprises for necessary action 
vide this Ministry's O.M. No.2 (37) I7'8-BPE (GM-I)· (R-9) , dated the 
9th June, 1978. 

[M:nistry of Finance, BU1'eau of Public Enterprise" O.M. No. 
2(37)/7B-BPE(GM-I) dated the 22nd Decenlber, 1978]. 

Further Information Called for by the Committee 

Have the results of the review made by the Administrative Minis-
tries/Chief Executives about the entertainment expenditure incur-
red by the Public Sector Enterprises, which the BPE was to get by 
30th June, 1978, been 'received? If so, what are the find:ngs of the 
Bureau thereon? 

[Lok Sabha Secretariat O.M. No. 301-15/PU-77 dated the 8th 
January, 1979]. 

Farther Reply of Government 

96 Public Enterprises from whom informati('!] has be~n received 
have informed that the entertainment expenditure incuned by them 
during the preceding 3-4 years has been critically revieweci by their 

• Appendix IV. 
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CMDs/Government Directors on the Board. In IIO~ cases, the 
representative of the Administrative Ministory has also ~n associat-
ed with the said review. The Enterprises have intimatad that having 
regard to the nature of their operations and the need to extend nor-
mal business courtesy to foreign collaborators. eonsultants and to 
O!'ganise parties for sales promotions, the expenditure on entertain-
ment was necessary. They have also intimated that the Committee's 
recommendation regarding exercising utmost economy in spending 
on entertainment etc. has been noted for future guidance. 

2. As regards the points made by the ParliamentaI') Committee 
about the findings by the Bureau, it may be stated that since the 
matter has been thoroughly examinen by the Administrative Minis-
t!'ies/Chlef Executives of the concerned Enterprises, Bureau of Public 
EnterpriSE'S is of the view that a further examination of the matter 
in the Bureau is not called for. 

3. Other Enterprises information from whom has not been receiv-
ed, have been Teminded that the results of the review of the enter-
·tainment expenditure incurred during the preceding three years may 
be communicated to the Government immediately. 

[Bureau of Public Enterprises O.M. No. 2(37)/78-BPE(GM-1) 
dated the 25th January, 1979]. 

Comments of the ConmJittee 

Please see pages 12 to 16 of Chapter I of the RepO!'t. 

BeeommeDdatioD (Serial No. 12) 

The Committee further require that expenditure on entertain-
ment should always Ite clearly reflected in the annual reports of the 
undertakings. 

(paragraph 69) 

Reply of GoverlUDeDt 

The recommendation is accepted. The observations have been 
brought to the notice of the Administrative MiniStries/Chief Exe-
cutives of Public Enterprises for necessary action complaincevide 
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this Ministry's O.M. No.2 (37) I 78-BPE (GM-l) (R-12) dated the 9th 
June, 1978.· 

[Min. of Finance, BPE, O.M. No. 2(37)/78-BPE (GM-I) 
da:ted the 22nd December, 1978.] 

Recommendation (Serial No. 14) 

The Committee cannot but observe that Public Sector would 
never succeed if it is in the hands of disinterested, 'UIlScrupulous, 
inconsiderate meroenaries. Unless there is a true sense of 
involvement and determination to produce the desired results, the 
condition o~ Public Sector is bound to be what it is today in many 
cases. It is unfortunate that because of certain unscrupulous Mana~rs 
of·,Public Undertakings, huge losses occur to the Public Sector Under-
takings which are ultimately borne by the general public who have 

~--tQ contribute their mite by way of payment of taxes direct and in-
direct. 

(Paragraph 71) 
~ply of Government 

The observations of the Committee have been brought to the 
notice o~ the Administrative Ministries/C'hief Executives of Public 
Enterprises for their information vide this Ministry's O.M. No. 2(37) 
78-BPE (GM-I) (R-14) dated the 9th June, 1978. 

[Min. of Finance, BPE, O.M. No. 2 (37) 178-BPE (GM-l) 
dated the 22nd December, 1978.] 

Further Information Called for by the Committee 
Please furnisb a copy of the O.M. No. 2 (37) /78-BPE (GM-I) 

(R-14) dated the 9th June, 1978 bringing this recommendation to 
the notice of the Administrative Ministries/Public Undertakings. 

[Lok Sabba Secretariat O.M. No. 301-15/PU-77 dated the 8th. 
January, 1979] 

Further Reply of Government 

A copy o~ the Bureau of Public Enterprises O.M. No. 2 (37) /78-
BPE (GM-I) (R-14) dated 9th June, 1978 is enclosed. (Appendix 
VI) 

[Bureau of Public Enterprises, O.M. No. 2(37) I 78-BPE (GM-l), 
dated the 12th January, 1979]. 

·Appendix V 



CHAPTER m 
RECOMMENDATIONS WHICH THE COMMITl'EE DO NOT 

DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLY 

Reeommendation (Serial No.8) 

While the Committee realise that there may be some justification 
for entertainment expenditure especially in the case of trading 
organisations, they cannot too strongly stress the need for observing 
utmost economy on such expenditure. The Committee have already 
recmmendeti a ceiling of Rs. 2 per head per occasion on such expen-
diture. 

(Paragraph 65) 

Reply of Government 

This is covered in the reply of Government to Recommendation 
at Serial No. 11. 

[Min. of Finance, BPE, O.M. No. 2 (37) /78-BPE (GM-I) 
dated the 22nd December, 1978.] 

14 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

Recommendation (SI. No.1) (Paragraph No. 56) 

"The Committee are concerned to note that out of 172 public 
undertakings which were asked to f.urnish information on various 
matters on 23rd December, 1977, as many as 72 public undertakings 
have withheld information upto the 20th March, 1978 i.e., even after 
about three months of the calling of information. The Committee 
see no valid reason why the requisite information could not be 
eollected by these public undertakings. The Committee consider 
that deliberate non-supply of information even af,ter a period of 
three months amounts to withholding of information which is very 
vitaJ for accountability of undertakings to Parliament. This may 
amount to a contempt of the Committee. This, in the opinion ot 
the Committee, is reprehens~le!' 

(Paragraph No. 56) 

Recommendation (SI. No.2) (Paragraph No. 56) 

"The Committee would further require that the heads of the 
defaulting public undertakings should be asked to explaL'1 the reasons 
for not furnishing the information to the Committee within the 
stipv'eted time." 

(paragraph No. 56) 

Reply of Government 

Material from 72 enterprises, which could not furnish it by the 
'2Oth March, 1978, has since been collected and trao .. mitted to the 
Lok Sabha Secretariat. Reasons for not submitting the inf<lrmation 
by these 72 enterprises within {fie time indicated by the Lok Sabha 
Secretariat hne also been obtained from the Heads of the respective 
enterprises and furnished to the Committee's Scretariat vide BPE's 
letter No.2 (106) m-BPE (GM-I) dated the 23rd April, 1978 . As the 
information called for from the Public Entemrises was for three 
years and on a number of, points, it had to be ~ollected by the Public 
Sector Eliterprises from their respective units/ofHces located through 

15 
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aut the length and breadth of the country, it took some time for the 
Public Enterprises to subm:t the information complete in all respects. 
The delay in submission of the same has been highly regretted by 
them 

[Ministry of Finance, BPE, O.M. No. 2(37)i78-BPE(GM-I) 
dated the 22nd December, 1978} 

Comments of the Committee 
PI !aae see pages 1 to 5 of Chapter I of the Report. 

Beco~eDdatiQD (Ser.ial No.3) 

The Commfttee are greatly perturbed to note that the expenditure 
au entertainment in the case 01 92 public undertakings amounted to 
HI. 101.11) lakha during the three years 1974-'15, 1975-76 and 1976-77. 

(paragraph No. 58) 

It is noteworthy that the total expenditure incurred by 92 under-
takings during 1974-71) amounted to Rs. 25.35 lakhs but it increased 
manifold during Emergency period of 1975-76 and furber increased 
in 1976-'1'1 to Ri. 44.Ollakbs. 

Thirteen undertakings, namely, Mazagon Dock Ltd., Minerals " 
Metals Trading Corporation, Projects & Equipment Corporation of 
India Ltd., Engineering Projects (India) Ltd., Bharat Heavy Electri-
cals Ltd., Engineers India Ltd., Jessop & Co. Ltd., Hindu5tan Photo 
Films Manufacturing Co. Ltd., Bharat Petroleum Corporation, Rail 
India Technical and Economic Services Ltd., Metallurgical & Engi-
neering Consultants India Ltd., HMT (InternationaJ.), and Indian 
Airlines Corporation have each spent more than Rs. 1 lakh in a year 
on this account In the case of one Undertaking, viz., Mazagon Dock 
Ltd., the expenditure had gone upto Rs. 10.62 lakhs during the thTee 
years ending 197&'77 which works out to Rs. 29,500 per month or 
Rs. 10001- per day. In the case of another undertaking, viz. Mine-
rals and Metals Trading Corporation, the expenditure had inrTeased 
to Rs, 3.49 lakh8 in 1976-77 which also works to about Rs. 1000:- per 
day. 

(Paragraph 59) 

The Committee are constrained to oblierve that there has been It 
st~ increase in the expenditure on entertainment from year to 
year in the case of a number of undertakings. In the case of Mine-
rals and Metals Trading Corporation the expenditure has jumped 
from Rs. 1.78 lakhs. in 1974-75 to Rs. 0.49 takhs in 1976,.7'1. 

In the case of, Projects and Equipment Corporation of India Ltd., 
the expenditure has galloped from Rs. 1.16lakhs in 1974-75 to Rs. 316 
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lakhs in 1976-77. In the case of Engineering Projects (I) Ltd, the-
expenditure has increased from Rs. 0.25 lakhs in 1974-75 to Rs. 2.79 
lakhs in 1976-77. 

In case of Hindustan Photo Films Manufacturing Company the 
expenditure has gone up from Rs. 0.43 lakh in 1974-75 to Rs. l.00 
lakhs in 1976-77. 

Similarly, in the case of Rail India Technicals & Economic Ser-
vices Ltd., the expenditure has gone up from Rs. 0.21 lakh in 1974-75 
to Rs. 1.13 lakhs in 1976-77, which is about 55 per cent increase. 

(Paragraph No. 60) 

Recommendation (Serial No. f) 

Even a number of Public Undertakings which are incurring 
heavy losses have spent lavishly on this account. For example, the 
Central Inland Water Transport Corporation with a cumulative loss 
of Rs. 2143.87 1akhs at the end of 1977, spent Rs. 75,000 on entertain-
ment during 1976-77, Jessop and Co. Ltd., with a cumulative loss of 
Rs. 1247.47 lakhs till 1976-77 spent Rs. 97,772 00 eniertainmellt 
during 1976-77. B~rat Aluminium Co. Ltd., witli a cumulative 
loss of Rs. 1858 lakhs at the end of 1976-77, spent Rs. 69,000 on 
entertainment during 1976-77. Cochio Shipyard Ltd., with a cumu-
lative ll)ss of Rs. 20.72 lakhs till 31-3-1977 spent Rs. 89,855 during 
1975-76. Garden Reach Shipbuilders and Engineers Ltd. with 
cumulative loss of Rs. 195.86 lakhs till 31-3-1977 spent Rs. 59,000 00 
cntt!rtainment during each of the years 1975-76 and 1976-77. Hindustao 
Antibiotics Ltd. with a cumulative loss of Rs. 835.56 1akhs till 31-3-
1977 spent Rs. 55,002 on entertainment during 1976-77. Mining and 
Allied Machinery Corporation with a cumulative loss of Rs. 3516.34 
lakhs as on 31-3-1977 spent Rs. 67,000 in 1975-76 and Rs. 85,000 on 
entertainment during 1976-77. 

(Paragraph No. 61) 

Reply of Government 

The observations of the Committee contained in the recom-
mendations at Serial No.3 and 4 have been brought to the notice of 
the Administrative Ministries for necessary action vide this Minis-
try's O.M:. No. 2(37)f78-BPE(GM-I) R. 5&--61) dated the 9th June, 
1878. 

[Ministry of Finance, Bureau of Public Enterprises, O.M. No. 
2(3'1)!78-BPE (GM-I) dated the· 22nd December, 1978.} 

~r IDf~rmation CaPeci for by. the Coynmittee 
Plet~e ~sb a copy of the Ministry of Finance O.M. No. 

2(37)!78-BPE(GM-I) (R-5&--61) dated 9th June, 1978 bringing these 
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aecommendatioll8 to the notice of Administrative Ministries for 
.necessary action. 

[!.ok Sabha Secretariat O.M. No. 301-15/PU-77dated the 
8th January, 1979] 

Further Reply of Government 

A copy of the Bureau of Public Enterprises O.M. No.2 (37) j78-
BPE(GM-I) (R-58--61) dated 9th June, 1978 is enclosed (Appen-
,dix VII) 

[Bureau of Public Enterprises O.M. No.2 (37) I 78-BPE (GM-I) 
dated the 12th January, 1979] 

Recommendation (Serial No.5) 

(Paragraph No.6) 

·The Committee are perturbed to note that the Central Inland 
Water Transport Corporation which has been incurring heavy losses 
from year to year and whose losses amounted to over Rs. 21 crores 
during the last few years, has been spending lavishly on entertain-
ment. There has been a steep increase of over 700 per Cl;!nt in the 
entertainment expenditure which was only Rs. 9,000 in 1973-74 
escalated to Rs. 75,000 in 1976-77. It is a matter of great concern 
that in spite of the deterioration in the financial condition of the 
Corporation when it was difficult even to find resources to pay the 
employees their monthly wages, sumptuous entertainment parties 
of lunches and dinners were given by the top officers of the Cor-
poration on over 183 occaSions during the last 2 years i.e. 1975-76 
and 1976-77. Of these 183 occasions, the principal adviser who is 
now working as Chairman-cum.-Managing Director on ad Iloc basis 
entertained on as many as 138 occasions during this period. During 
these entertainment parties which were held in posh clubs and 
Restaurants in Calcutta, drinks at times were freely served. On one 
occasion, over Rs. 2900 were spent for a lunch for entertaining the 
Secretary of the Ministry and other civil and Military officers 
which totalled 35. Of this amount, about Rs. 1800 were spent on 
alcohol alone. In many cases the expenditure ranged between 
Rs. 55 and Rs. 144 per head while an ordinary lunch or dinner would 
cost between Rs. 15 to Rs.20 only per head even in those leading 
-ClUbs. The Committee are surprised that most of these parties 
were held to entertain the vl&iting officers of the Ministry, brother 

.officers from other public undertakings, Board members, including 
<:IWTC's own otBcials, natioDartsed banks officers etc. At times 
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even the wives of officers and contractors of the same undertaking 
were also invited 

(Paragraph No. 62) 

Reply of Government 

The observations of the Committee have been noted and bpought 
10 the notice of the Enterprise. 

[Ministry of Finance, Bureau of Public Enterprises, O.M. No. 
2(37) I 78-BPE (GM-I) dated the 22nd December 1978] 

Recommendation (~rial No.6) 

From the instances quoted in the previous paragraphs the Com-
mittee have come to the inescapable conclusion that a number of 
public undertakings have been incurring extravagant and lavish 

-expenditure on entertainment in utter disregard of the interests of 
the poor tax-payers. Lt is on record that one public undertaking had 
spent huge amounts on entertainment where on various occassions, 
drinks were freely served to entertain fellow officers of the undertak-
ings, officials of the Ministry, officials of the nationalised banks and 
semi-Government Organisations and personal guests. Extravagent ex-
penditure in entertaining high ups by public undertakings aud other 
Government/Semi-Government agencies gives rise to avoidable ad-
verse reaction among other subordinate employees and people in 
general who get demoralised by such lavish expenditure by the top 
executives. (Paragraph No. 63) 

Reply of Government 

This is covered in the reply of Governmel'lt to recommendation 
.at serial No. 11. 

, 
[Ministry of Finance, Bureau of Public Enterprises, O.M. No. 

2 (37)'J78-BPE (GM-I) dated the !2nd December 1978] 

Comments of the Committee 

Please see pages 6 to 8 of Chapter I ~ the Report. 



RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL AWAITED 

NEW DELHI; 
March 22, 1979 
Cbaitra 1, 1901 (S) 

Nil 

JYOTIRMOY BOSU, 
Chairman, 

Committee on Public Undertakings. 
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APPENDIX I 

(vide page Ii of the Report) 

No. 2 (37) I 78-B1;'E (GM-I (R-I0) 

GoVERNMENT OF !NDIA 

MINISTRY OF FINANCE 
Bure_ of Public Enterprises 

Mayur B'havan, Connaught Place, 
New 'Delhi, the 9th June, 1978. 

OFFICE MEMORANDUM 
SUBJECT: -First Report of the Committee on Public Undertakings 

(1977-78) (Sixth Lok Sabha) on Extravagant and Infruc-
tuous Expenditure on Entertainment by Public Under-
takings. 

The Parliamentary Committee on Public Undertakings (Sixth 
Lok Sabha) in their first Report on Extravagant and Infructuous 
Expenditure on Entertainment by Public Undertakings has made the 
following observations with regard to the entertainment expendi-
ture: 
S. No. 

10 
Paragraph No. Recommendation 

67 The Committee would urge that each under-
takings should lay down strict guidelines for regu-

lating the expenditure on entertainment on the 
various occasions so as to keep it to the mini-
mum, keeping in view their earnings and the 
morale of the subordinates and of the pp.ople in 
general. The Board should also ensure that 
these guidelines are rigidly followed. A strict 
watch over the expenditure should be kept and 
periodical review should be made at the Board 
level. The Heads of the resPective public under-
takings should be held responsible for non-
compliance of the guidelines. 

2. The Ministry of Steel & Mines ere. are requested to advise the 
Public Enterprises to lay down the strict guidelines relating to 
expenditure on entertainment on the various occasions on the lines 

21 
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envisaged in the above paragraph. A copy of the 'gwdelines issued: 
by the Public Enterprises may be sent to the BPE at the earliest 
but in any case not later than the 30th June, 1978. 

To 
All Administrative Ministries. 

Copy to: 
Chief Executives of Public Undertakings. 

Bdl-
(Krislma Chandra) 

Deputy Director 
Tel. No. 4373()1 



APPENDIX II 
(Vide page 18 o~ the ~eport) 

No. BPE/GL-OI8j78/MAN/2(16)(78-BPE (GM-I) 
Government of India 
Ministry of Finance 

Bureau of Public Enterprises 
Mayur Bhavan, Connaught Place,. 

New Delhi, the 19th June, 1978. 
OFFICE MEMORANDUM 

Subject: -Entertainment Allowance to Chairman, Managing Direc-
tor, General Managers etc. of Public Enterprises. 

Reference is invited to this Ministry's O.M. No. 2 (74) 167-FT 
dated the 17th October, 1967 on the above subject. The saiet 
O.M. laid down the guidelines for entertainment expenditure by 
the Public Enterprises. 

2. Ministry of Steel & Mines etc. are requested to impress upon 
the Public Enterprises under their administrative control the need 
for austerity in all entertainment and f-or restricting the number 
of invitees to the minimum. The question of specifying per capita 
limits on entertainment expenditure to be incurred by Public En-
terprises has been reconsidered and it has been decided that the 
following monetary limits shoula be observed by the :public En-
terprises while arranging parties irrespective of the fact whether 
foreigners are also invited to the party or not: 

At AsIrDkD ond AkbDT Holel 

(a) Dinner (Buffet) . 

(bl Dinner (Sit-down) 

(e) Lunch (Buffetl . 

(d) Lunch (Sit-down) 

(e) Flower decoration 

II. AI.,.,. HoUI.s. • 

Approved coJering roler 

Ro. 50/- per head plus 

7 o,~ sales tax. 

Ro. ~/- per head 0< a minimUDl of Ro. so/- per 
function. The above catering rates are inclusiyt 
of the COlt of soft drinks oerved prio< to meal 
Coot of juiceo/macb will be paid u per actual 
COIlSUIIlpIion whenever ordered. 

Proportionately low.-r monetary limill to be 
laid down by tbe BoardJ of Directon of the: 
coDcerned enterprise. 

23 
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3. Parties at residence of Chief Executives etc. and at places 
other than Hotels. 

{al Dinner. • Ra. 151~head 
(b) Lunch • 1U. 121- per head 
(c) Reception . 1U.7"5O pre head 

3. It is also emphasised that for entertainments at the residence 
of the ofBcers au'thOrised to spend on such entertainments, aust-
erity and economy should be duly observed. All such entertain-
ments should be duly certified by the hosting officer and it should 
be ensured that the process of certification is not rendered as mere 
routine. 

4. Public enterprises shan refrain from serving any liquor or 
other alcoholic drtn'ks at any entertainment hosted by them where 
the chief guests/principal invitees are notforeigneers. 

5. Ministry of Steel 8. Mines, etc., are requested to advise the 
Public Sector Enterprises under their administrative control to strictly 
observe the monetary limits prescribed in para 2 above while incur-
ring entertainment expenditure for ofllcial parties etc. 

"To 

Sd/-
(S. M. PATANKAR) 

ADVISER (FINANCE) 
TEL. NO. 40814 

All Administrative Ministries/De~rtment of Govt. of Lodia. 
'Copy to: 

(i) 'nul Comptroller & Auditor General of India. 

(ii) Adviser (C) / Adviser (F) I Adviser (P) /Director (I&R) I 
Secretary (PESB) iDirector (M) DS(C) IPS to AS&DG, 
BPE. 

(i'i) All IFAs in the Administrative Ministries. 

(iv) Chief Executives of Public Enterprises. 
(v) Secretary Standing Conference of Public Enterprises. 



'/l ~lX III 

! ~V,idepag~ ~8 C?f the Report) 

No. BI?~/G~IJ1/78:I!dAN12 (16) I 78-BPE (GM-I) 
GOVERNMENT OF INDIA " 

Ministry of Finance 
, Burea~ of Pubpc Enterprises 

Mayur Bhavan, Connaught Circus 
New Delhi, the 6th July, 1978. 

OFFICE, MEMORANDOM 

",' S,ti1I.nler:-E"tert4inme"t Allowance to ChatrmQn, M~ag~, ~c­
'tor, General Managen etC. of Public ~es. 

In partial modification of para 4 of th:s Ministry's Office Memo-
randum of even number dated 19th June, 1978, the undersigned is 
directed to state that (;Qv8mment have deckled'tha\,~liJlUQr:,should 
be served at any entertainment ho'Sted by publicente(ptiae'rji!ven 
Where the chief guestlprincipalmvitees arefoteign~i";'''',q ,':-; 

2. Ministry of Steel & Mines, etc. are requested to ensdre" that"the 
general instructions issued by the Government "-l"e ,t~ C3!~~ ,out 
by all senior employees of the pubLc sector undertakings for which 
they are administratively responsible. 

To 

. , , ' 

sd/- Q 
fS. M. PATANKAR) 

Adviser (Finance) 
Tel. No. 40814. 

All Admmistrative Min~trieslDepaHtnents of. the Govern-, 
me!).t of India. 

cbpy to: 
.• (I) The coinptroller &- Auattor General of India. 

(ii) Adviser (C) IAdvi.er(P) ID:J'ector (I&R) iSecretary 
(PESB) IDirector (M) IDS (Coord) IPS to AS&DG, BPE. 

-, (iii) a\ll IFA5in the Admi~trative, Ministries. . 
(i .... ) , Chief Executives of Rij.blic lntet:prlses.~.":~ "". .. . " 

·(v) Secretary,. Stan<li.qg G.9Dfer~ncj! of Public E!l~s. 

~.~ 
2j . :-. 



Al'PDiDIX IV 
,Vost Immediate 

(Vide 'page 19 of the Report) 
No. 2(37) 178-BPE(GM-I) (~ 

GoVEItNMI:NT OJ' INDIA 

MINISTRY OF FINANCE 
Bureau of pUblic Enterprises 

Mayur Bhavan, Connaught Circus, 
New Delhi, the 9th June, 1978. 

OF1'lCE MEMORANDUM 
~....jrtm ~ of tire Committee on Public Un.dertaJeifigB 

(WM-78) ~SUSh Lak Sclbba) on E~ and Infntc­
wow Expenditure on Entertainment by Public Under­
takift,B. 

The ParUUnentary Committee on Public Undertakings (Sixth 
Lok Sabha) in their First Report on Extravagant and Infractuous 
Expendituteon 'Entertainment by Public Undertakings has observed 
.. follows: 

·S. No. Puagraph 
No. 

Recommendation 

~ .. -----.. ,. ------------, 
The Committee further recommend that the 

heads of the undertakings as also the Govern-
ment Director on the Board of the Undertakings 
should critically review the entertainment ex-
penditure incurred during the preceding three 
years and see how far such expenditure was 
justified. If. the review reveals that unwarrant-
ed expenditure was incurred by any officials of 
the undertaldng, responsibility thereforellhould 
be 1IXed -aed such expenditure ftCcwered from 
the erring o8Idals. 

The .bow recommendation is being brought 'to the notice of the 
~tive Ministries i Cbief Exe6itiveOf tbe Public Enter-
pri8es for necessary actioO:.The result,!l of the 'revtew made by 
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them about the entertainment expenditu.re incurred by the Public 
~tor ~terprises may be sent to the B.P.E. by the end of tbia 
month i.e., 30th June, 1978. 

To 
All Administrative Ministries. 

Copy to: 

.. 

Sd/­
(KRISHNA CHANDRA) 

Deputy Director. 

Chief Executives of Public Enterprises. 



APPENmX V 

.. idjJ'{ ';,;;i: ,:6 'dfViIIe f1Agetl!'l"iif'the'Report}"Ji :",:" '::(1, '1""" 

_rot b bw. :.rlJ ' .. d:·rq if 'J<1J (,' ;fr')i "ri /",1':1 6r}'UM;.:.J..l~"r~r 
, ¥BIt ,tt'l!l.4f¥ .4", 

-\b2 No. 2(37)178-BPE(CM-I) (R-12) 
,f.,H(1{1,AH'l / l'!l{2:fj-Q)VERNMENT OF INDIA 

.";'):J~,:C~,:i),Jlr',~, MINISTRY OF FINANCE 

Bureau ,of Public Enterprises 11)' 

, I~" .l ... I r t 

OFFICE MEMORANDUM 

SUBJECT.-First Report of the Committee on Pu.blic Undertakings 
(1977-78) (Sixth Lok Sabha) on Extravagant and 
Infructuoos Expenditure on Entertainment by Pu.blic 
Undertakings. 

The Parliamentary Committee on Public Undertakings (Sixth 
Lok Sabha) in their First Report on Extravagant and Infructuous 
Expenditure on Entertainment by Public Undertakings vide para-
graph 69 Recommendation 12 has observed as under: 

S. No. Paragraph 
No. 

12 69 

Recommendation 

The Committee further require that expendi-
ture on entertainment should always be clearly 
reflected in the annual reports of the under-
takings. 

The above recommendation is being brought to the notice of 
Administrative Ministries/Chief Executives of Public EnterpriseS 
for necessary action and compliance. 

To 

Sd/-
(KRISHNA CHANDRA) 

Deputy Director, 
Tel. No. 43730 

All Administrative Ministries/Departments. 
Copy to: 

Chief Executives of Public Undertakings. 



-\02 
Most Immediate 

IMWVif.fD f_.i1W~~age 23 of the Report) 
:w~ .. , '1'0 \,J'!q"cjio. 2(37) I 78-BPE (GM-I) (R-14) 

GOVERNMENT OF INDIA 
MINIS'BRY OF FINANCE 

Bureau of Publit: I Erlt~ntie~' .' .. '\ \) 1\ " 

'T 

(i ") 

c.;l <i'; .;jl,,!·;MfY~'i ~~Vfl~pq~~. ,C}rcus, 
New Delhi-I, the 9th June, 1978. 

OFFICE MEMORANDUM 
SUBJECT.-First Report of the Committee on Public Undertakings 

(1977-78) (Sixth Lok Sabha) on Extravagant and 
Infructuous Expenditure on EntertainTne1l.t by Public 
Undertakings. 

The Parliamentary Committee on Public Undertakings (Sixth 
Lok Sabha) in their First Report on Extravagant and InfructuoU& 
Expenditure on Entertainment by Public Undertakings vide 
Recommendation 14 para 71 has made the following observations: 

-- - --------_._---------- -- ---~ ---
S. No. Paragraph Recommendation 

No. 

14 71 The Committee cannot but observe that Pub-
lic Sector would never succeed if it is left in the 
hands of disinterested, unscrupulous inconside-
rate mercenaries. Unless there is a true sense of 
involvement and determination to produce the 
desired results the condition of Public Sector is 
bound to be what it is today in many cases. It 
is unfortunate that because of certain unscrupu-
lous Managers of Public Undertakings, huge losses 
occur to the Public Sector Undertakings which 

are ultimately borne by the general public who 
have not contributed their mite by way of pay-
ment of taxes direct and indirect. 

2. The above observat:ons of the Committee are being brought 
to the notice of the Administrative Ministries/Chief Executives of 
Public Enterprises for their information. Material for preparin~ 

29 



30 

replies of the Government to the observations made by the Com-
mittee referred to above may please be supplied at the earliest but 
not later than the 30th June, 1978. 

To •.. 
All Administrative Mini,triel. 

Copy to: 

Sd/­
(KRISHNA CHANDRA) 

Deputy Director. 

I 

Chief Executives of Public Undertakings. 



APPENDIX VII 

(vt.te Page 29 of the Report) 
No. 2.,(37)178-BPE(GM4) (R. 58-61) 

GOVlBNMENT OF INDIA 

MINISTRY OF FINANCE 
Bureau of Public Enterprises 

Mayur Bhavan, Connaught Circus, 
New Delhi-I, the 9th June, 1978. 

OFFICE MEMORANDUM 

SUJI.1P.CT.-FiTst Report of the Committee on Public UndertAkinga 
(1977-78) (Sixth Lok Sabha) on ExtTavagant and 
Inftuctuous Expenditure on Entertainment by Public 
Undertakings. 

The Parliamentuy Committee on Public Undertakings (Sixth 
Lok Sabha) in their First Report on Eattravagant and Infructuous 
Expenditure on Emertainment by Public Undertakinp hu 
observed as under: 

---------- -----------.. --
S. No. Paragraph Recommendations 

1 

3 

No. in the 
Report 

2 
.. _. ---_. __ .- - _._-_._--

3 
------- _ ... ---------_. -. 

G8to80 The Committee are greatly perturbed to note 
that the expenditure on entertainment in the case 
of 92 Public Undertakings amounted to R1. 101.15 
lakhs during the three years 1974-75, 1975-76 and· 
11116-77. 

It is noteworthy that the total expenditure 
ineuJlred by 92lindertakings during 1974-75 
/UDO\lJlted to Rs. :a5.S51akhs but it increased 
IIl8DifGld during llm.ergency period of 197>76 
and further Increased I'D 1976-77 to Ra. 44.02 
lakha. 

---_._---------
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- - -------------- ._-----_. 

1 2 3 
n'l XI(JV 3~'"t1'. 

-----~----- ----_._----_._---
{.i'lq ~~e 1¥lde.~igg$, amely, Mazagon Dock 

{(. , Ltd" ¥U; f~ ~_ ~* 'l:x;,ading Corporat,on, 
Projects and 'Eciuipment Corporation of· India 
Ltd., Engg. P bjeets" tIndia) Ltd., 13harat Heavy 
Electricals Ltd., Engineers India Ltd., Jessop & 
Co. Ltd., Hmdustan Photofilms Mfg. Co. Ltd., 
Bharat Petroleum C~rpor~tion, Rail India Tech-
nical and Economic Services Ltd, Metallurgical 
and Engi earing Consultants India Ltd., HMT 
(International), and Indian Airlines Corpn. have 
eachlspentm.ore than..Rs. 1 lakh in a year on this 
account. In the caSe of one undertakingl ·VIZ. 

Ma'ag~n) 'Dock Ltd., . the e::p~.dit re haa gone 
upto Rs. 10.62 lakhs during ' the tinee years end-
ing 1976-77 which Works out to Rs. 29,500 per 
month or Rs. 10001- per day: In the case of an-
other undertaking viz., Minerals and Metals 
TradiJlg CorporatiQn,) the eJ!;pendlture had in-
creased to RS~1;3j49;Jlakhs in 1976-77 which also 
works to about Rs.Jiooot= per day. The Com-
mittee are constrained to observe that there has 
been a steep increase in the expenditure on en-
tertliinment from year to year ;n th~ case in a 
number of undertakings. In the case of Mine-
rals and Metals Trading Corporation the expen-
diture had jumped from Rs. 1.78 lakhs in 1974-75 
to Rs. 3.49 lakhs in 1976-77. .. fn -the case of. Pro-
jects and Equipmen Corporaijon 'of ndia , Ltd. 
the expe~dit\lXe has galloped from Rs. 1.16 lakhs 
in 1974-75 to Rs. 3.161alths .in 1976-77. In the case 
of El;1gineering\ Projects r(I) Ltd., the expen-
diture has increased from Rs. 025 lakhs in 1974-
75 to Rs. 2.79 lakhs in 1976-77. 

In. the case of Hindustan Photofilm Mfg. Co. 
the elttllenditl,lre ~ gone up from Rs. 0.43 lakh 
-in 1974-7~ to Rs. 1.60:jla~hs in 1976-77 . Similarly 
in the case of Rail India Technicals and Econo-
mic Services Ltd., th ~diture has gone up 
:£rom Rs. 0.21 lakh in 1974-75 to .Rs .. _l,13 lakhs in 
1976-77, w~h is about 55 per cent increase. 
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(3) 

E~ of Public Undertakings which 
ar\e (l j uXf.~P~ , EaXy' ~9sses ,have spent lavishly 
on this account. For example, the. Central In-

t{" It):),)·t ~ ~ '{:\. . <l.l .... i il' ... ·!:\ it-\.'j J.l.J!"',1 (. f i7 
,, ' land! Wbtell TrI1Il5p<>rtoJ€0rpor,lltiorlll ·th a cumu-

lative loss of Rs. 2143.871akhs at tl\~ eiid of 1977, 
spent Rs. 1f5,ooe on entertainment during 1976-77, 

,~oi ~q, tg., ~ a, cJ.U1ilulati;v~ lQSS of 
Rs. 1247.47 lakhs till 1976-77 spent Rs. 97,772 on 

" en~rt~tt~~ .. 41pUng ." J.Itl1,q-'l!1 JBharat Alumi-
nium C? L:d. with ~ c~lli.fBvl l.9n~ qf &. 1858 

"lak. 1ls at the. end of 191T6-77, spent R, s. 69000 on 
...,J"..f, "\n£h~i " If; .:.Jd"~·~~~1 
emenaunne~ > - ;1" ,,, ~qrmrl Slilpyard 
Ltd., with a cumulative loss nf Rs, 20.72 lakhs, 11 ,Vol,," ·till '31-3:"1977 spent Rs. 89.!S55 · auring 1975-76. 

-Garden -Reach ShipbuiHr~gl a'rid"'Engmeers Ltd., 
:M~)lhj~y . ~~ ~.§lWa~ till 

31-3-77 speninRs!l<59', l~nqmtertai1unent during 
.eac~ of ~he ye . OOi-m~ll~ WUh . Hindustan 
Antibiotics Ltd. with a ~umulative 10s9 of 

j t :)J 

"Rs. '835.56 fakbS tilf 31-3- 7 spent Rs. 55,502 on 
entertairll'i'Jlmrdming 1976-77. Mining and 
Allied Machinery Corpn. with a cumulative loss 
of Rs. 3516.34 lakhs as on 31-3-1977 spent 
Rs. 67,000 in 1975-76 and Rs. 85,000 on enter-
tainment during 19IT6-77. 

The Ministry of Shipping and Transport etc. 
are requested to review the entertainment ex-
penditure incurred by the Public Enterprises 
under their administrative control during the last 
three years, particularly with reference to the 
undertakings which have been reported upon by 
the Parliamentary Committee on P ublic Under-
takings, in their above report and supply the 
necessary material for preparation of the Gov-
ernment reply to the observations made by the 
Committee. 

Sd/­
(KRISHNA CHANDRA) 

DeputlJ Director, 
Tel. No. 43730 

All Administrative MinistriEt;4Departments. 
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